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 STATUTORY  RESOLUTION  RE:  CON-
 TINUANCE  OF  PROCLAMATION  IN
 RESPECT  OF  ASSAM—vontd,

 MR.  CHAIRMAN:  Now,  we  take  up
 further  discussion  of  the  Statutory  Re-
 solution  regarding  continuance  of  the
 Proclamation  in  respect  of  Assam.

 Mr.  ४.  छ,  Chavan.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Manjeri):  Sir,  before  we  resume  the
 discussion,  of  this  Statutory  Resoluticn
 on  Assam,  I  would  like  to  point  out  that
 the  time  left  is  only  about  one  hour.  It
 is  not  encugh  because  so  many  Parties
 have  to  speak  and  the  Minister  has  aisa
 to  reply.  Therefore,  I  would  request
 the  Minister  of  Parliamentary  Affairs.
 through  you  to  extend  the  time  for  this
 Resolution  by  two  more  hours.

 -
 MR.  CHAIRMAN;  Is  the  House  pre-

 pared  to  sit  for  mere  time?  If  the
 House  is  prepared,  we  may  give  some
 more  time  for  this.

 Mr.  Y.  B.  Chavan.

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  We  are  discussing  the  statu-
 tory  resolution  brought  forward  by  the
 government  to  extend  the  President’s
 rule  in  Assam  for  an  another  term  of
 six  months.  I  think  this  is  a  fermality
 with  which  I  agree.  Standing  here  I
 support  that  motion.

 But,  ineidentally,  we  are  not  merely
 discussing  the  formality.  We  are  dis-
 cussing  in  depth  the  Assam  question.
 What  is  the  Assam  problem?,  What  is
 its  face?  How  it  should  be  dealt  with
 and  in  what  manner?  These  are  the
 problems  before,  I  think,  every  politi-
 cal  party  in  the  country  and  ।  would
 say,  before  every  patriotic  citizen  in
 this  ecuntry.

 When  this  movement  started,  at  that
 time  Ivhad  an  occasion  to  deal  with  it
 in  the  previous  government.  At  that
 time  the  demand  was  that  the  elections
 Should  be  given  up  and  as  a  result  the
 ‘elections  could  not  be  held  in  many
 Parts  of  Assam.  Nobody  should  even
 for  very  goed  purposes  try  to  block
 the  democratic  process  of  holding  elec-
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 tions  in  the  country  when  the  nationai
 parliament  was  going  to  be  constitut~
 ed—naturally,  I  had  tried  my  best  in
 meeting  the  students  delegations,  poli-
 tical  parties  delegations  and  in  one  of
 the  trips  to.  Gauhati,  even  after  stay-
 ing  there  for  a  couple  of  days,  i{uese
 efforts  could  not  produce  any  results
 because  I  knew  that  the  problem  is  not
 amendable  to  aq  simplistic  solu-
 tion,  There  are  deep  fears,  sus
 Picions  and  anger’  involved  in
 this.  This  present  feeling  is  that  and
 at  the  moment  it  is  based  on  the
 feeling  that  there  are  large  num-
 bers  of  foreigners  staying  in  Assam  18
 a  result  of  which  the  people  of  Assam
 feel  that  economically  and  culturally
 they  are  overwhelmed  and,  therefore,
 they  should  be  deported.  (Interrup-
 tions  .  Quite  right.  As  you  say,  they
 want  that  they  should  be  deleted  from
 the  voters’  list.  First  of  all  they  did
 not  want  elections  and  now  they  want
 the  voters’  lists  should  be  purified  and
 these  names  deleted  and  they  should
 be  purified  according  to  their  concept
 of  purification.  I  personally  feel  that
 there  is  a  deep  contradiction  in  Assam’g
 life  because  this  problem  is  a  very  com-
 plex  problem—the  problem  of  the  sc-
 Called  foreigners.  It  is  a  complex  pro-
 blem  and  in  a  way  it  15  an  accumulated
 problem  because  in  the  course  of  10  to
 20  years  this  question  has  been  raised
 many  times.  I  remember  having  cealt
 with  it  as  the  Home  Minister  and  I
 then  agreed  to  appoint  tribunals  to
 look  into  the  cases  of  suspected
 foreigners.  I  de  not  know  how  those
 tribunals  came  to  be  discontinued.  Per-
 sonally  ।  am  not  aware  of  it.  I  per-
 suaded  them  to  have  the  tribunals  so
 that  there  may  be  some  machinery
 which  can  help  to  remove  the  suspe-
 cions  in  their  minds.

 Now  the  point  is  that  very  ex{reme
 positions  have  been  taken.  The  people

 ‘who  are  the  sponsors  of  the  movement
 feel  that  there  are  more  than  fifty  to
 sixty  lakhs  of  people  who  are  foreign-
 ers.  Of  course,  seme  of  us  and  I  think
 all  the  parties—I  am  sure  about  if--
 agreed  to  one  thing  that  this  uestion
 will  have  to  be  solved  through  negotia-
 tions  and  when  we  say  that  this  prob-
 lem  should  be  negotiated,  it  presumes
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 that  ‘there  are  some  foreigners.  There
 are  some  foreigners  and  that  section
 of  foreigners  should  be  dealt  with.  The
 question  is:  how  it  should  be  dealt  with,
 and  dealt  with  through  what  machinery,
 dealt  with  on  what  principles  and  cri-
 teria,  etc.  Really  speaKing,  these  are
 the  questions  and  I  think  in  that  mat-
 ter  the  Prime  Minister  has  given  a  call
 for  the  withdrawal  of  this  movement
 and  I,  on  behalf  of  my  Party,  support
 that  call  for  withdrawal  because  unless
 there  is  withdrawal  of  the  movement,
 there  would  not  be  any  proper  negotia-
 tions  or  proper  discussions  as  to  on
 what  principles  this  should  be  discuss-
 ed  because  what  we  are  discussing  in
 Assam  is  not  an  academic  proviem,  it
 is  a  very  serious  political  reality.  What
 is  at  stake  there  today  is  not  Assam
 only  but  what  is  at  stake  there  15  the
 entire  north-east  India.  Therefore,  I
 think  any  patriotic  person  must  take
 care  to  safeguard  the  integrity  and
 unity  of  this  country.  That  is  the  first

 priority  today.  There  is  no  doubt  abeut
 that.  Negotiations  will  have  to  be
 started  for  that.  When  Prime  Minis-
 ter,  Mrs.  Gandhi  took  over,  she  started
 well.  She  called  the  people;  she  called
 some  of  us,  all  the  party  leaders,  and
 discussed  the  matter  with  us.  I  think
 while  some  of  us  said  that  we  ray
 take  1971  as  the  cut  off  year  while
 scme  others  said  that  we  may  take
 1961  as  the  cut  off  year.  A  majority
 of  them  said  that  we  may  take  1971
 as  the  cut  off  year.  But,  later  on,  it
 was  found  out  during  the  course  of
 Negotiations  that  the  theory  of  taking
 any  year  as  cut  off  year  was  not  work-
 able  because  it  would  nct  create  condi-
 tions  to  start  negotiations.  It  was  only
 for  that  reason  that  it  was  said  that
 this  was  not  workable.  Therefore,  no-
 body  is  emphasising  now  on  that  at

 least,  on  the  Government  side.  As
 much  as  I  cculd  understand  the  Gov-
 ernments  policy,  I  would  say  that  they
 are  not  interested  in  any  particular  year
 as  the  cut  off  year.  We  will  have  to
 start  negotiations.  But,  when  you  start
 negotiations,  you  will  have  to  do  that
 on  certain  principles.  On  what  basis
 can  we  start  that?  First  of  all,  we
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 must  make  an  appeal  to  them  to  come
 there,  sit  with  us  and  with  leaders  of
 the  country.  It  is  not  a  question  bet-
 ween  Government  and  government  and
 Assam  leaders  in  that  movement.  It  is
 a  question  between  India  and  one  of  its
 parts.  It  is  an  internal  matter  wherein
 certainly  by  negotiations  we  can  find
 a  solution.

 Therefore,  it  was  suggested  that
 negotiations  must  be  started.  I  must
 make  one  position  clear.  I  endorse
 what  Mr.  Indrajit  Gupta  said  yester-
 day.  When  the  Ordinance  was
 produlgated  declaring  that  area
 as  a  disturbed  one,  I  myself
 was  very  much  distressed  to  hear
 that  news.  I  wrote  to  Prime  Minister
 saying  that  I  am  one  of  those  who  are
 interested  in  national  solution.  I  am
 net  for  this  type  of  dealing  with  the
 problem.  This  sort  of  repressive  law
 is  only  counterproductive  where  feel-
 ings  of  million  of  people  are  involved
 and  where  masses  are  involved.  I  do
 not  want  to  deny  or  support  that  there
 is  net  a  foreign  hand.  So  far  as  Gov-
 ernment  is  concerned,  there  is  no  news.
 about  that.  But,  I  am  quite  sure  from
 my  general  experience  that  whenever
 such  a  trouble  starts  in  India,  foreign
 hands  are  always  there.  It  has  to  be
 presumed.  There  is  no  necessity  of
 having  any  specific  evidence  on  that.

 My  main  point  is  that  this  sort  of
 repressive  measure  is  not  the  way  to
 deal  with  the  problem  Of  course,

 there  is  one  exception  that  I  must  make
 clear  here.  When  it  is  a  question  of
 protection  of  minorities,  whether  it  be
 linguistic  or  religious  minorities,  cer-
 tainly,  Government  will  have  to  be
 firm  about  that.  There  may  ve  Ben-
 gali  Muslims  or  Bengali  Hindus  or

 “there  may  be  Biharis.  They  may  com-
 pletely  be  disturbed.  They  may  get
 killed.  Some  figures  were  mentioned
 yesterday.  I  dca  not  want  to  go  into
 those  figures.  Even  if  one  person  is
 killed  in  an  organised  manner,  it  is
 the  responsibility  of  the  Central  Gov-*
 ernment’ to  use  all  possible  force  to
 suppose  it.  There  is  no  other  way;
 there  is  no  other  solution  for  this  par-
 ticular  matter.
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 So,  my  main  point  is  that  as  3  general
 solution  we  should  not  think  ‘in  terms
 of  army  and  police  to  solve  this  pro-
 plem.  Here  are  our  people,  rightly  or
 wrongly,  led  to  believe  that  there  is
 such  a  situation.  There  is  an  apprehen-
 sion  as  I  said  that  the  social  life  of  the
 people  in  Assam  is  being  disturbed.
 There  is  a  feesing  that  they  are  being
 overwhelmed.  Psychologically  they  feel
 that  they  are  convinced  on  that.  Every
 official  or  non-Official  fis  involved  in

 that  movement.  At  the  same  time,  there
 are  some  minorities  who  are  living  in
 fear  there.  This  is  the  basic  contradic~-
 tion  in  Assam’s  life  to-day,  This  is  not
 something  very  complimentary  to  the
 Assam  situation.  I  would  say  this  that
 at  least  in  the  Indian  context  that  Gov-
 ernment  will  be  democratic  government
 which  guarantees  the  prctection  to  the
 minorities.  This  is  the  first  condition
 for  any  democratic  government  that
 is  functioning.  Therefore,  I  would  say
 that  while  dealing  with  these  things,
 Government  will  keep  in  its  mind  that
 this  question  cannot  be  solved  with  re-
 pressive  measures,  Army’s  use  or  by
 bullets.  Emphasis  will  have  to  be  only
 en  negotiations.  Of  course,  in  crder
 to  persuade  those  people  to  come  to  the
 negotiating  table,  we  will  have  to  wait
 for  some  time.  We  will  have  to  think
 of  another  method,  namely,  to  make
 use  of  political  parties  in  this  matter.
 I  weuld  suggest  that  it  is  not  only
 that  the  Government  should  try  they
 should  also  make’  use  of  the  other
 political  parties  and,  I  think,  political
 parties  are  prepared  to  give  coopera-
 tion.  I  would  request  the  Prime
 Minister  in  this  matter  not  to  criticise
 the  Opposition  by  saying  that  they  are
 net  giving  cooperation  because  every-
 one  knows  when  she  called  the  very
 first  meeting  of  the  leaders  of  the  Oppo-
 Sition,  they  endorsed  her  suggestion
 that  this  question  is  a  major  question
 and  we  will  give  all  possible  coopera-
 tion  to  find  a  solution.  Therefore,  this
 sort  of  criticism  of  the  Opposition  par-
 ties  unnecessarily  is  proving  to  be  Fro-
 Vocative  and  then  it  leads  to  unneces-
 Sary  criticism,  unnecessary  non-coopera-
 tion  and  unnecessary  indifference.

 Now,  Sir,  the  other  aspect  1  would
 like  to  touch  upon  is  this.  I  do  not  say
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 that  before  starting  negotiations  one
 should  lay  down  the  principles.  As  Mr.
 Frank  Anthony  said,  certain  basic  con-
 stitutional  provisions  will  have  to  be
 taken  into  considerations,  Certain
 international  understandings  wil.  also
 have  to  be  taken  into  consideration.  It
 cannot  be  forgotten  that  there  were:
 between  our  leaders  and  the  teaders  of
 the  neighbouring  countries’  certain-
 understandings.  I  do  not  want  to  res-
 trict  the  scope  of  negotiations.  My
 intention  is  not  to  do,  that.  But  this  fact
 will  have  to  be  kept  in  mind  and  for
 that  matter  Assamese  leaders  of  agita.
 tion  will  have  to  give  thought  about  it.
 If  they  take  a  negative position,  it  will
 not  be  useful  for  them  or  for  Assam.
 or  for  India.

 Sir,  I  again  repeat  my  arcposition-
 that  this  is  a  mass-movement  based  on
 certain  pre-conceptions  or  may  be  cer-
 tain  mis-conceptions.  One  cannot  deny
 there  are  foreigners.  I  think  there  are
 foreigners  and  they  will  have  to  be
 identified  and  this  process  of  identifica-
 tion  is  more  difficult.  The  negotiations
 are  becoming  difficult  because  identify-
 ing  the  foreigners  in  Assam  1s  the  most
 difficult  task  because  there  are  people:
 who  came  there  over  the  last  thirty
 years  and  they  have  had  their  children
 born  here.

 AN  HON’BLE  MEMBER:  Should
 they  be  treated  as  foreigners?

 SHRI  YESHWANTRAO  CHAVAN
 How  can  they’  be  treated  as
 foreigners?  They  are  as  good
 Indians  as  yeu  and  we  are.  So

 the  basic  position  is  that  it  will  take
 some  time.  Sir,  I  would  like  to,  think
 aloud  because  I  have  dealt  with  this.
 problem  in  some  manner.  There  is  not
 going  to  be  some  fixed  solution  or  there
 15  not  going  to  be  some  simplistic  solu-
 tion.  It  will  take  time.  One  will  have
 te,  show  patience.  Government  will
 have  to  show  patience  and  never  give
 up  their  efforts  to  negotiate  because
 these  questions  can  be  solved  only
 through  reconciliation  with  the  people
 and  in  no  other  way.  So,  this  ore
 propositicn  should  be  kept  in  mind  and
 I  would  like  to  say  that  this  is  our
 general  approach  to  the  problem.  TY  am
 representing  my  party  here  and  rutting
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 its  approach  to  the  problem.  We  want
 to  give  cooperation  to  the  people  of
 Assam  and  alse  to  the  Government  of
 India  to  find  a  solution  in  this  matter
 and,  I  hope,  in  the  interest  of  India
 ultimately  we  will  succeed  in  solving
 the  problem  through  negotiations.

 SHRI  R.  5  SPARROW  (Jullunuur):
 Sir,  the  situation  in  Assam,  as  has
 already  been  given  out  by  various

 ‘Members  of  the  House,  is  indeed  very
 :serious  and  complicated.  ‘The  Prime
 Minister  and  the  Hnme  Minister  and
 the  Government  officials  have  tried
 their  best  on  the  negotiation  table  with
 the  agitators  and  allied  people  inclu-
 sive  of  the  opposition  leaders  as  also
 the  Government  Benches.  Sir,  they
 have  done  their  best  and  still  they  ere
 doing  their  best  and  a  solution  shall
 have  te,  be  found  because  of  the  seri-
 ousness  of  this  particular  case.

 Sir,  I  don’t  think  at  any  time  previ-
 ously  internally  in  India  there  ever
 had  to  6८  such  a  serious  case  os  has
 appeared  now,  slowly,  cumulatively,
 coming  up  to  this  particular  stege

 As  I  visualise,  Sir,  there  are  three
 main  factors  which  one  has  to  pin  one’s
 eyes  only  with  the  idea  of  trying  to
 understand  the  preblem  property  so
 that  it  may  help  us  to  deal  with  it
 satisfactorily  as  also  to  derive  proper
 type  of  lessons  out  of  that,  so  that  we
 can  deal  with  such  problems  effectively.
 There  are  three  main  factors,  in  my
 view,  which  have  to  be  looked  into.
 There  are  international  implications  as
 alse  possible  repercussions  which  ate
 frought  with  all  types  of  other  conse-
 quences  Then,  in  regard  to  the  in-
 ternal  situation,  its  deteriorating  possi-
 bilities  have  to  be  kept  in  view.
 Thirdly  of  course  there  is  the  economic
 distress  which  already  is  being  felt  so
 very  seriously  all  round  the  country,
 which  has  to  be  watched  very  carefully

 Sir,  regarding  the  internaticnal  1m-
 plications,  various  members  in  the
 House  have  touched  on  these  »oints  in
 pits  and  pieces  What  has  heen
 happening  historically  all  along  is  that
 the  super-powers  and  some  other

 ‘powers  htav2  formed  a  habit  of  gutting
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 their  finger  into  other  people's  affairs
 to  their  cwn  advantage.  That  is  why
 we  have got  to  be  careful  1  have no
 doubt  whatsoever  that  there  is  this
 hidden  hand.  =-possibly  more  than
 one  hand,—masquarding  and  moving
 about  freely,  getting  money  fron  out-
 side.  And  this  is  normal  modus
 operandi  of  such  powers  of  the  present
 day  age.

 Various  countries  have  suffered  as  a
 result  and  we  all  know  about  it.  It  is
 possibly  not  necessary  for  me  to  reite-
 rate  what  has  been  happening  to  the
 various  countries.  There  nas  been
 also  the  same  hidden  hand  of  foreign
 powers  which  all  along  has  been  try-
 ing  to  cut  our  national  size  short.
 Even  at  the  time  of  India’s  partition,
 this  thing  happened.  We  had  to  lose  a
 portion  of  India  in  the  form  of  Pakis-
 tan  This  was  principally  dene  by  the
 foreign  hand—there  is  no  doubt  aoout
 that.  It  went  on  like  that.  Sir,  we
 had  to  8150  lose  one-third  of  Jammu  and
 Kashmir  due  to  foreign  intervention,
 they  were  giving  help  by  way  of  arms
 and  ammunition  and  other  types  of
 aid.  And  at  one  time,  we  very  nearly
 lest  Kashmir  itself,  it  was  through
 the  timely  thought,  help  and  acticn  by
 the  late  Pandit  Jawaharlal  Nenru  that
 we  managed  to  save  that  chunk  of
 बचता,  And  it  went  on  and  on  like  this,
 we  lost  some  bit  in  Aksai  Chin  area
 and  we  also  jost  something  in  the  Rann
 of  Kutch.  We  also  lost  our  sphere  of  in-
 fluence  in  Tibet;  we  also  lost  certain
 other  small  territery  here  and  there—
 and  that  again,  if  I  may  put  it  so,
 through  the  manoeuvring  and  working
 of  foreign  hands  right  at  the  UNO  and
 Security  Council  level.  These  happen-
 ings  can  form  a  nice,  little  book  from
 where  we  can  draw  many  lessons.  So,
 I  would  first  submit  to  the  House  that
 we  have  to  be  pretty  careful  and
 awakened  to  the  fact  that  what  1S
 happening  to-day  in  Assam  is  happen-
 ing,  with  the  connivance  of  the  super-
 type  of  powers  from  outside.  Why  do
 they  do  it?  Why  are  they  warried
 about  it?  No  super  power  on  earth
 would  wish  to  see  India,  which  is’a
 petential  power,  come  up  as  a  super



 313  Continuance  of

 power.  To-day  India  is  a  notentfal
 super  power  and  in  some  cases,  we
 are  actually  the  4th  super  pqwer  on

 the  surface  of  the  globe.  And  they
 would  not  wish  us  to  be  so.  They  would
 small.  That  has  been  happening  every-
 wish  us  to  be  vivisected  and  seen
 where.  As  I  pointed  out  the  other  day,
 such  things  happen  here  and  __  there.
 You  may  recall  what  happened  in
 Kampuchea,  Laos,  Congo,  Katanga,
 Nigeria  Biafra,  Uganda  and  Ethiopia.
 And  something  happened  in  Chile  also.
 Such  powers  create  confusion  and
 difficulties  and  thereafter,  countries
 like  India  suffer.

 I  am  very  glad  that  the  majority  of
 the  Opposition  leaders  also  feel  tr.at  we
 have  to  work  collectively,  tc  deal  with
 this  difficult  problem.  This  sign  during
 this  particular  discussion  is  most  wel-
 come.

 To-day  I  read  about  spies  having
 been  caught.  We  have  to  be  very
 watchful  about  these  things.  Intelli-
 gence,  counter-intelligence  and  2ounter-
 counter-intelligence—that  angle  of  it
 has  to  be  wwatched  very  carefully.
 (Interruptions).  ।  read  in  the  news-
 Papers  about  5  spies  being  caught  ia
 the  Jammu  area.  Details  will  be  given.
 You  know  the  previous  cases  of  some
 Armed  Forces  personnel  also  having
 been  found  sabotaging  and  spying  etc.
 These  are  all  due  to  foreign  hands  and
 foreign  money.  Incidentally,  it
 fappens  in  all  the  countries.  For
 these  reascns,  we  have  to  button  up
 our  own  intelligence  system,  so  that
 we  improve  our  knowledge  and  do  not
 get  ensnared  in  other  peovle’s  nets.

 That  was  one  aspect  of  it.  ‘ihe
 second  aspect  is  about  the  internal
 problem.  It  is  a  very  serious  one.
 Since  it  has  been  thrashed  out  so  very
 well  earlier  by  my  friends,  I  will  be
 very  brief.  It  something  happens  in
 Assam  to-day  and  we  give  in,  or  try
 to  placate  everybody  and  do  not  keep
 our  aims  straight,  we  will  suffer.  We
 have  to  have  a  nationalist  approach ‘in
 this  matter,  because  it  is  a  national
 question  and  if  we  start  going  into
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 little  problems  of  regionalism,  cul-
 ture  efc.,  the  same  thing  can  start
 elsewhere  also.  It  can  start  in  Punjab,
 in  Bengal,  in  other  States  to  the-
 detriment  and  to  the  difficulties  of
 India  as  a  whole.  So,  one  has  to  be
 very  correct,  sympathetic,  also  nego-
 tiating  yet  I  think  also  film.

 The  last  point  is  about  the  economic
 angle  of  it.  But  before  I  touch  on
 that  I  like  to  say  a  word  about  the
 cultural  side,  because  usually  it  is
 said  and  spoken,  people  have  spoken
 about  it,  that  the  culture  of  a  State
 has  to  be  maintained,  the  language
 has  to  be  maintained.  But  the  point  is
 abcut  the  bigger  culture.  Every  State
 has  gots  its  own  language  and  culture
 and  so  on  and  so  forth.  We  have  cer-
 tain  common  things  which  are  of  cun-
 cern  to  the  whole  of  India.  We  have
 our  holidays,  we  have  our  Holi.  we
 have  our  Dusehra,  we  have  Id-ul-
 Fitr,  we  have  Christmas  and  so  on
 and  so  forth.  They  are  all  very  com-
 mon  to  our  civilization  and  =  cul-
 ture  from  old  days  to  date;  and  for
 that  reason  that  is  of  prime  importance
 to  us.  In  the  Armed  Ferces  in  Assam,
 we  have  the  Assam  Rifles.  In  the
 Army,  We  have  never  this  type  of
 regionalism.  We  speak  as  Indians,  we
 talk  as  Indians,  we  consider  our-
 selves  as  being  Indians  first.  After
 that  we  can  become  Sikhs  or  Chris-
 tians  or  anything  else  or  belong  to
 any  such  region.  Therefore,  ‘his  cul-
 tural  angle  of  it  cannot  be  played  up
 to  the  tune  that  you  miss  the  bigger
 angle  cf  what  you  are  confronted
 against.  So,  this  is  one  part  of  it
 which  we  have  to  watch.

 Economic  angle  is  very  simpie  to
 understand.  Figures  Wave  already  been
 given  by  other  speakers.  For  its  clay-
 to-day  working  and  contrel  Rs.  3
 erores  have  been  spent  and  the  loss  in
 diesel  runs  to  the  tune  of  evout
 1,30,000  tonnes  in  qa  month.  So,  these
 figures  are  disturbing.  I!  they  try  to.
 stop  the  outflow  of  these  commodities
 from  this  State  to  others  it  will  be-
 come  chaotic.  Suppose  Bengal  says,
 we  de,  not  send  out  jute  for  one  reason
 or  the  other  or  Punjab  or  Haryang
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 “say,  we  do  not  send  out  grains  under
 Ome  pretext  or  the  other  or  Madhya
 “Pradesh  says,  we  do  not  send  out
 manganese  and  tungsten  for  one  reason

 ‘r  the  other,  the  situation  can  become
 chaotic  and  the  economic  angle  of  it
 will  flop  and  crash.  Well,  with  these

 ~words,  I  thank  you.

 SHRI  RAVINDRA  VARMA  (Bom-
 bay  North):  Mr.  Chairman,  the  hon.
 Home  Minister  has  moved  for  approval
 for  the  continuance  of  President’s  Rule

 in  the  State  of  Assam  for  another  six
 months.  It  is  most  unfortunate  and
 regrettable  that  since  elections  to  the
 Lok  Sabha  could  not  be  held  in  most
 of  the  constituencies  in  Assam,  there
 is  no  member  here  from  a  vast  area  of
 the  State  about  which  we  are  discuss-

 ing.  Six  months  ago,  the  hen.  Home
 Minister  asked  the  House  to  approve  the

 President’s  proclamation.  At  that  time
 too,  the  suggestion  was  that  the
 Assembly  should  be  kept  in  suspended
 animation.  There  was  no  propusai  to
 ‘dissolve  the  House,  there  was  no
 proposal  to  hold  election.  Even  now,
 it  appears  that  a  decision  nas  been
 taken  that  the  House  should  ve  kept  in
 suspended  animation.  This  ४  refiec-

 ‘tive  of  the  stalemate  that  exists  in  the
 there  igs  widespread  discontent,  dis-
 only  in  the  House,  the  Assembly,
 where  no  party  or  no  group  of  parties
 is  in  a  position  to  state  a  claim  to  form
 a  government,  but  also  a  stalemate  as
 far  as  the  electorate  is  concerned,  a
 stalemate  created  by  the  fact  that
 there  is  wide  spread  discontent,  dis-
 illusionment  with  the  electorate  rolls
 as  they  exist,  and  a  near  ‘imiversal
 demand  is  that  the  elecYorate  rolls
 should  be  revised  tc  ensure  that
 foreign  nationals  do  not  exercise  rights
 that  belong  to  the  citizens  of  a

 country.  Six  months  ago,  when  this
 House  voted  the  resolution  of  the  hon.
 Heme  Minister,  there  were  hopes
 raised  on  two  counts,  firstly,  that
 since  the  Centre  was  taking  over  res-
 ponsibility  for  the  administration  of

 the  state;  “here  would  be  expeditious
 -efforts  made  to  deal  with  the  rroblem
 that  Mad  created  the  situation,  that
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 steps  would  be  taken  to  detect  foreign
 Nationals,  to  delete  their  names  and  to
 revise  fhe  rolls  so  that  elections  could
 be  held,  since  the  centre  itself  was
 taking  over  the  reins  of  the  govern-
 ment  and  since  there  would  be  unity
 of  command  and  expeditious  imple-
 mentation,  elections  could  be  held
 early  In  the  same  way,  there  was
 the  other  hope  that  since  the  Centre
 was  taking  over  the  responsibility  for
 administration  of  this  area,  attention
 would  be  paid  to  the  crying  economic
 problems  of  the  area  which  have  fester-
 ed  over  the  last  decades.  ।  regret  to
 say  that  for  some  reason  cr  the  other,
 inspite  of  efforts  that  have  been  mede,
 both  these  hopes  have  been  pelied.

 What  is  the  position  today?  The
 agitation has  gone  on,  as  the  hon.
 Home  Minister  himself  has  said.  for
 the  last  nine  months.  Life  kas  come
 te,  a  standstill,  Educational  institu-
 tions  do  not  function,  administrative
 offices  do  not  function.  I  do  not  want
 to  take  the  time  of  the  House  to  des-
 cribe  the  situation,  but  it  is  clear  that
 life  has  come  to  a  standstill.  It  has
 been  proved  that  the  agitaticn  enjoys
 the  support  of  the  vast  masses  of  the
 state  If  this  were  not  the  case—my
 hon.  friend  Mr.  Anthony  said  yester-
 day  that  a_handful  of  people  were  he-
 hind  thé  agitation,  we  have  heard
 this  phraseology  before—it  would  have
 been  possible  for  the  government  to
 deal  with  the  situaff@n ahd  2nsure  that
 President’s  rule  was  removed  and
 elections  were  held.  It  does  need  a
 peculiar  kind  of  courage  for  someone
 to  say  that  the  last  nine  months  have
 not  provéd  that  there  is  vast  popular
 support  for  the  movement  in  Assam;
 perhaps  an  ostrich  can  do  so  in  the
 desert.

 On  the  other  hand,  you  see  that  the
 government  has  had  to  invoke  the
 Assam  Disturbed  Areas  Act,  the  Pre-
 ventive  Detention  Ordinance,  the
 Armed  Forces  Special  Powers  Act  and
 the  Essential  Services  Ordinance.  They
 have  had  to  induct  the  CRP,  the  BSF,
 military  ang  paramilitary  personnel,
 many  areas  are  under  curfew.  Even

 officers  have  had  to  be  inducted  from
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 outside,  It  is  a  grave  situation  by  all
 counts,  ।  ल  this  situation  not
 merely  to  attaek  or  criticise  anybody,
 it  ig  incumbent  on  the  House  to  take
 note  of  the  gravity  of  the  situation  and
 deal  with  the  problem  as  a

 mations! problem.

 I  was  therefore  glad  that  the  hon.
 Home  Minister  said  yesterday  that  the
 government  feels  that  this  is  a  national
 problem,  and  that  the  problem  has  to
 be  settled  through  negatiations.  <A
 national  problem,  if  it  is  to  be  settled
 through  negotiations  and  consultations,
 can  x  seffled  enly  through  the  evolu-
 tion  of  a  consensus.

 He  spoke  yesterday  about  the  com-
 mitment  of  the  government  to  the
 preservation  of  the  unity  of  the  coun-
 try  and  the  protection  of  the  minorities.
 My  party  is  absolutely  behind  him  in
 ‘both  these  respects,  but  let  no  one
 think  that  anybody  has  got  the  mono-
 Poly  of  loyalty  to  the  unity  of  this
 country.  All  of  us  are  loyal  to  the
 unity  of  the  country.  We  went  the
 unity  of  the  country  to  be  preserved
 at  all  Costs,  but  that  unity  is  not  a
 unity  which  depends  upon  decimation,
 unity  has  to  be  created  by  the  live
 units  of  the  country.  The  road  to  a
 consensus  does  not  lie  through  calcula-
 lated  calumny  of  those  whose  coovera-
 tion  and  consensus  you  seek.

 The  hon.  Minister  for  Home  Aftairs
 referred  yesterday  to  the  visit  he  and
 the  Prime  Minister  paid  to  the  state
 of  Assam.  It  is  true  that  high  hepes
 were  raised  when  they  visited  the
 state;  their  visit  was  welcomed  by
 all  quarters.  Buf  unfortunately  the
 Negotiations,  the  discussions  did  not
 succeed.  When  the  Home  Minister
 Teturned,  he,  it  seems,  made  a  dis-
 covery.  Some  cf  his  statements  made
 me  remember  what  I  have  read  in
 Alice  in  Wonderland  ‘or’  Through  the
 Looking  glass’,  He  said  that
 there  was  no  reasons  for  the
 agitation.  The  agitation  was  being
 carrieg  on  for  the  sake  of  agitation,—
 which  at  least  proved  that  the  hon.
 Home  Minister  did  not  know  what
 the  agitation  was  about.  However,
 yesterday  he  made  a  further  commen-
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 tary  and  he  said  that  those  who  were
 behind  the  agitation  were  willing  to
 come  to  terms  but  others  were  prte-
 venting  them  from  coming  to  an
 agreement.  Foreign  hands  were  be.
 hind  this,  and  foreign  influences  were
 responsible  for  the  prevention  of  the
 evolution  of  a  solution.  If  this  is  so,
 it  is  indeed  very  grave.  But  I  shall
 come  back  to  this  later.

 MR.  CHAIRMAN:  Please  wind  up.

 SHRI  RAVINDRA  VARMA:  My
 paty  has  a  certain  amount  of  time  and
 I  propose  to  use  it.  Others

 spoke
 for

 45  minutes,  30  minutes.

 MR,  CHAIRMAN:  Only  8  minutes
 are  available  to  you.

 SHRI  RAVINDRA  VARMA:  It  is
 not  so.  Yesterday  other  parties  who
 had  10  minutes  were  allowed  45  mi-
 nutes,

 MR.  CHAIRMAN:  I  am  cautioning
 you  You  may  have  a  little  more  time.

 SHRI  RAVINDRA  VARMA:  If  it
 had  been  ignored  earlier,  it  can  be
 ignoreq  now  too.

 MR.  CHAIRMAN:  I  have  not  given
 a  bell,  ।  am  cautioning  you  that  you
 have  a  limited  time.

 SHRI  RAVINDRA  VARMA:  We  afe
 putting  forward  a  point  of  view  which
 is  somewhat  different  and  the  House
 should  listen  to  our  point  of  view,  and
 it  will  be  most  unfortunate  if  we  are
 not  given  an  opportunity.

 Sir,  let  me  not  take  further  time  in
 all  this  discussion  with  you.

 The  Prime  Minister’s  response  to
 the  situation  has  been  expectedly  more
 refined.  It  has  been  more  subtle.  She
 made  it  almost  the  main  election  issue.
 Wherever  she  went  during  the  elec-
 tion,  she  blamed  the

 Opposition
 for

 what  was  happening  in  Assam.
 I  do  not  say  that  she  indulg-
 ed  fri  monotonous  repetition,  In  most
 cases  she,  with  the  characteristic  sub.
 tlety  of  a  maestro  oriented  what  she
 had  to  say  to  the  wavelength  of  the
 Cduistituency.  If  I  had  the  time,  would
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 have  read  out  the  statements  that
 were  made  in  Maharashtra,  Bhubane-~
 shwar,  Nagpur,  Rampur  ang  Morada-
 bad.  These  are  not  the  same.  That  is
 why  I  lo  not  accuse  her  of  monotony.1
 only  say  that  with  the  characteristic
 subtlety  of  a  maestro  she  showed  that
 her  statements  were  oriented  to  the
 wavelength  of  the  constituency.  It
 was  a  classic  pattern  blaming  the  op-
 position,  deny  that  the  movement  had
 popular  support,  questioning  and  mis-
 representing  the  objectives  of  the
 movement;  suggesting  that  there  were
 ulterior  motives  behind  the  movement,
 blaming  the  movement  as  the  work  of
 agents  provocateur  attempting  to
 divide  the  supporters  of  the  move-
 ment  and  depending  on  the  use  of
 force.  This  is  characterstic  pattern
 of  dealing  with  a  popular  movement
 that  this  country  has  seen  in  the  early
 decades  of  this  century.  I  do  not  want
 to  say  more  because  of  lack  of  time.

 It  is  a  national  problem.  Why  15  it
 a  national  problem?  It  is  qa  national
 problem  because  it  deals  with  foreign
 nationals.  No  one  can  deny  that  for-
 eign  nationals  have  infiltrated  into  the
 area.  It  is  not  a  figment  of  the  oppo-
 sion’s  imagination.  This  issue  was  ot
 inventeq  by  the  Opposition.  !  wish
 to  remind  the  House  that  as  early  as
 1950  when  the  hon.  friend  sitting
 here  was  a  Member  of  the  House,  the
 House  adopteg  a  Bill  which  became  an
 Act  called  the  Immigration  (expulsion
 from  Assam)  Act,  1950.  If  my  Party
 had  the  time,  I  woud  have  liked  to
 read  to  you  the  charaterisation  of  the
 infiltrant  foreign  nationals,  the  mach-
 nery  that  was  visualised  for  detec.
 tion,  the  authority  that  the  Govern-
 ment  were  given  to  deport  them  and
 deermine  routes  of  deportation  etc.
 This  has  been  on  the  statute  book  from
 the  year  1950.  If  the  problem  was  not
 a  real  problem  and  if  the  rulers  of  our
 country,  great  men  like  Pandit  Jawa-
 harlal  Nehru  and  Sardar  Vallabh  Bhai
 Patel  who  was  then  the  Home  Minis-
 ter,  were  not  aware  of  the  problem,
 why  was  it  put  on  the  Statute  Book?
 If  it  has  not  been  implemented  for  the
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 last  30  years,  is  the  opposition  res-
 ponsible  for  it?  It  is  easy  to  biame
 the  opposition,  But  what  is  the  crux
 of  the  problem?

 1  brs.
 AN  HON,  MEMBER:  They  repeal-

 ed  it  in  1957.

 SHRI  RAVINDRA  VARMA:  _  The
 crux  of  the  problem  has  nothing  to  do
 with  religion.  The  crux  of  the  prob-
 lem  has  nothing  to  do  with  language.
 It  is  purely  a  question  of  foreign  na-
 tionals,  and  the  status  and  sights  of  a
 foreigner.  If  it  is  parochial  for  an
 Assamese-speaking  man  to  say  that
 non-Assamese  people  should  not  find
 a  place  in  Assam,  it  is  equally  paro-
 cia  and  equally  chauvinistic  for  any-
 one  to  say  that  just  becauSe  a  foreign-
 er  speaks  the  language  I  speak  or
 professes  the  religion  I  profess,  he
 should  be  treated  on  a  different  foot-
 ing.  It  is  equally  chauvinistic;  ।  do
 not  want  to  say  more.  The  question
 is  purely  one  of  the  status  of  a  for-
 eigner.  I  am  entirely  in  agreement
 with  those  who  say—Shri_  Indrajit
 Gupta  said  it—that  there  must  be  a
 machinery  which  is  objective,  impar-
 tial  and  judical,  whch  can  command
 the  confidence  of  all,  to  determine  who
 ”  a  foreigner.  There  is  no  doubt  on
 that  score.  There  also  can  be  no
 doubt  that  the  minorities,  in  the  coun-
 try  whether  they  are  linguistic  or  re-
 ligious  minorities,  should  get
 absolute  protection,  and  if  necessary
 all  kinds  of  force  at  the  command  of
 the  State  should  be  useq  to  ensure
 thei,  rights.  But  to  say  that  is  not  to
 gay  that  foreign  nationals  should  not
 be  detected  ang  denuded  of  the  right
 that  citizens  alone  can  have  in  the
 country.  (Interruptions).  Sir,  I  have
 No  time  for  a  running  debate  with
 him.

 Unfortunately,  there  has  been  x
 deliberate  attempt  to  misrepresent  the
 objectives  of  the  movement.  Ag  far  8
 this  question  of  detecting  foreign  na-
 tionals,  deleting  their:  names  from  the
 electoral  rolls  and  dealing  with  them
 in  such  a  manner  thet  they  do  not
 have  access  to  the  levers  of  power  are
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 concerned,  ।  am  one  with  the  move-
 ment  and  this  has  been  stated  earlier
 as  well.

 THE  MINISTER  OF  COMMUNICA-
 TION  (SHRI  C,  M.  STEPHEN):
 Whatabout  the  cut-off  year?

 SHRI  RAVINDRA  VARMA:  I  will
 come  to  the  cut-off  year  and  the  base
 year  and  the  ambiguity  and  fluidity
 that  you  display  in  your  thinking  to
 suit  the  occasion.  Sometimes  you  say,
 there  is  a  cut-off  year.  Sometimes
 you  say  there  ig  a  base  year.  Some-
 times  you  say  let  us  not  talk  of  either,
 because  you  want  to  fish  in  ambiguity.
 This  is  the  way  your  Government
 functions.  (  Interruptions).  I  am  not
 vielding.  The  Prime  Minister  has
 gone  round  the  country  calling  this
 movement  an  out  ang  out  anti-natioal
 movemet.  If  you  use  such  phrases,
 if  you  use  such  a_  characterisation,
 how  will  you  evolve  a  _  consensus?

 If  I  had  the  time,  I  would  also  have
 liked  to  refer  to  the  incidents  that
 were  referred  to  about  what  happen-
 ed  in  some  places  after  the  All  Assam
 Minority  Students  Union  was  formed.
 Allegations  have  been  made  that  this
 organisation  was  formeg  with  patron-
 age  from  certain  quarters,  the  Cong-
 ress-I.  J  say,  allegations  have  been
 made.  I  am  not  making  that  allega-
 tion  But  there  are  reports  in  news-
 papers  like  the  Hindustan  Times  which
 are  very  revealing,  The  correspondent
 says,  he  saw  the  procession,  and  he
 asked  some  bearded  gentlemen  who
 were  on  the  border  of  old  age  whe-
 ther  they  were  students.  And,  they
 said,  “We  are  not  students.  But  we
 have  been  told  that  the  Prime  Minis.
 ter  is  our  leader  ang  the  Prime  Minis-
 ter  hag  said  that  this  is  the  only
 way  of  protecting  our  rightsਂ  I  can
 read  out  this  quotaition,  which  has
 gone  uncontradicted.  Whether  it  is
 tiue  or  not,  I  do  not  want  to  say  any-
 thing  for  lack  of  time.  If  anyone
 Wants  to  give  this  movement  a  com-
 munal  colour  by  going  round  the
 country  and  saying  that  the  minori-
 ties  are  living  in  “mortal  fear”—it  is
 a  quotation  ।  will  say  that  this  is  a
 dangerous  game.  We  have  seen  this
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 game  in  thig  country  before.  Rulers
 in  this  country  who  wanted  to  crush
 a  popular  movement  have  used  these
 very  tactics.  This  is  playing  with  fire;
 this  is  playing  with  the  unity  of  the
 country.  My  hon.  friend  yesterday
 also  raised  this  question,  and  he  gave
 a  certain  number,  but  it  turneq  out
 from  what  he  himself  said  that  the
 number  of  Assamese  who  have  been
 killed  was  more  than  the  number  of
 Bengalis.  I  do  not  want  to  enter
 this  question  for  the  reason  that  whe-
 ther  it  ig  a  Bengali  or  an  Assamee  or
 a  man  who  speaks  any  other  langu-
 age,  it  makes  no  difference  Hindus
 have  been  killed;  Muslims  have  been
 killed;  Bengalis  have  been  killed;
 Assamese  have  been  killed.  There
 are  refugecs  who  are  Assamese,  there
 are  refugees  who  are  Bengalis’  They
 have  been  indiscriminate  victims  01
 violence.  We  condemn  this  violence
 from  whatever  quarter  it  is  aS  come.

 (interruption  s)

 Sir,  I  am  not  intimidated  by  this
 interruption,  but  I  am  intimidated  by
 your  bell.

 Yesterday,  my  hon.  friend,  Mr.
 Indrajit  Gupta,  referreq  to  this  ques-
 tion  and  he  said  that  the  needs  is  to
 find  a  solution.  We  want  a  solu.
 tion.  All  of  us  are  unanimous  in
 the  view  that  a  solution  can  be  found
 only  through  negotiation  and  _  not
 through  incitement  to  violence  cr
 through  the  use  of  force  or  terror
 by  any  side  including  the  Govern-
 ment.  Therefore,  a  negotiated  set-
 tlement  is  the  only  settlement,  as  my
 hon.  friend,  Mr,  Chavan,  said.  Re.
 consiliation  and  the  quest  for  consen-
 sus  is  the  only  way  in  which  the
 cohesion  of  the  nation  can  be  main-
 tained  and  a  solution  to  this  problem
 can  be  found.

 Yesterday,  my  hon.  friend,  Mr.
 Indrajit  Gupta,  made  a  very  eloquent
 speech,  as  he  always  does.

 SHR]  INDRAJIT  GUPTA:  I  must
 correct  the  records,  He  should  not
 misquote  me.  (Interruption)
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 SHRI  RAVINDRA  VARMA:  I  am
 sorry  if  I  have  mis-quoted  my  friend.
 (Interruption).

 My  hon,  friend  said  that  the  solu-
 tion  should  be  baseg  on  certain  prin-
 ciples.  My  hon.  friend,  Mr  Chavan,
 repeated  the  necessity  to  find  a  solu-
 tion  based  on  certain  principles.  What
 are  those  principles?  Those  prin-
 ciples  have  been  clearly  stated,  It
 has  been  said  that  a  solution  must
 be  foung  within  the  four  corners  of
 the  Constitution  ang  according  to  the
 lawg  that  exist  in  this  country  govern-
 ing  the  question  of  citizenship.  There-
 fore,,  the  principles  are  clear.  Now,
 one  can  say  that  the  evolusion  a
 consensus  through  negotiation  ig  not
 a  matter  that  can  be  achicved  by  any
 single  party.  But  the  leadership,  the
 inciative  in  this  case  has  to  be  taken
 by  the  Government,  and  a_  climate
 conducive  to  negotiation  has  to  creat-
 ed  so  that  a  national  consensus  can
 be  evolved  for  the  solution  of  this
 national  problem.

 SHRI  EBRAHIM  SULAIMAN  SAIT
 (Manjeri):  It  is  very  unfortunate  that
 the  question  of  foreigners  in  Assam
 has  assumed  very  dangerous  dimen-
 sions.  During  the  last  so  many
 months  the  situation  in  Assam  has
 been  very  very  explosive.  Now,  we
 all  know  that  Assam  is  burning.
 Todav,  AsSem  is  complerely  in  tur-
 mcil.  There  the  admunistration  has
 gone  completely  partial  Police  is
 hand  in  glove  with  agitators.  The  law
 and  order  situation  has  completely
 collapsed.  Life  is  at  standstil.  The
 minority  live  in  terror  ang  are  facing
 atrocities.  If  we  do  not  tackle  this
 situation  tactfully  and  expeditiously
 at  national  level  it  will  go  out  of  our
 hands.  It  will  not  only  harm  our  eco-
 nomy  and  communal  harmony  serious-
 lv  but  wll  shatter  the  integrity  of  the
 country  cempletely.  It  is  suspected
 that  there  is  a  conspiracy  of  the  for-
 eign  powers  behind  this  movement  to
 shalter  the  integrity  of  India.

 Sir,  I  must  tell  you  ang  I  am  cons-
 cious  of  this  fact  that  the  agitators  are
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 holding  the  country  to  ransom  for  the
 last  s0  many  months.  The  economy  of
 the  country  is  under  heavy  strain
 and  by  the  blockade  of  refinery
 we  are  losing  Rs.  9  crores  a  day,  The
 Home  Minister  and  others  speakers
 have  said  that  foreign  powers  are  in.
 volved.  There  are  also  trends  of  seces-
 sion  which  are  very  much  evident
 and  all  these  things  are  no  doubt
 dangerous.  Now,  it  is  said  that  it  is
 a  question  of  detecting  foreigners
 and  nothing  more,  just  to  belittle  the
 whole  dangerous  movement  and  take
 away  the  poison  from  it.  I  have  to
 emphasise  here.  Today  that  all  the
 minorities  are  in  perpetual  danger  of
 their  life,  honour  ang  their  properties.
 And  some  want  to  say  that  in  the  agi-
 tation  only  foreigners  question  is  in-
 volved  and  nothing  more  than  that.
 That  is  a  mockery  of  the  entire  sifua-
 tion.  The  minorities,  yéligioug  minori-
 ties.  ethnic  minorities  linguistic  mino-
 rities,  ang  all  of  them  live  under  ;.cr-
 petual  danger  to  life  and  their  pro-
 perties.  They  have  been  subjected
 to  the  worst  type  of  atrocities.  They
 live  in  terror  today.  The  supply  of
 essential]  commodities  has  been  stop-
 ped  to  areas  inhabilited  by  the  mino-
 rities.  I  make  this  charge.  Let  the
 Home  Minister  inquire.  ।  say  also  that
 the  communications  have  been  cut  off
 to  minority  areas.  And  still  it  is  said
 the  situation  is  nothing  more  than  a
 foreigners  issue.  It  is  ‘wrong  absurd
 completely  baseless.

 Again  the  impression  is  sought  to  be
 created  that  in  Assam  the  agitation  is
 a  mass  movement  ang  also  that  it  is
 completely  non-violent.  This  is  also
 wrong  and  baseless.  What  exactly
 is  the  fact  has  to  be  understood.  It  is
 not  a  mass  movement.  Might  be  that!
 40  to  50  per  cent  people  are  with  the

 agitator.  But  the  advantage  they
 have  is  complete  collaboration  from
 the  local  administration.  Papers  are
 with  them,  even  radio  is  with  them.
 The  police  is  completely  partisan.  On
 the  other  side.  Bengalees  suffer,  Biha-
 ris  suffer,  Nepalese  suffer,  planta-
 tion  labourers  suffer,  tribals  suffer,  and
 all  the  Muslims  in  Assam  suffer  sup-
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 pression  and  humiliation.  This  is  the
 situation.  It  is  not  only  the  no-
 Assam  Muslims  who  are
 suffering  but  I  say  today  the  suffer-
 ing  is  of  all  Assam  Muslims.  They
 are  made  the  target.  All  these  mino-
 rities  were  not  able  to  speak  out  be-
 cause  they  fear  torture  at  the  hands
 of  agitators.  They  are  really  more
 than  50  per  cent  there.  And  these  re
 the  people  who  have  been  living  in
 Assam  not  for  decades,  but  for  more
 than  half  a  century.  Actually  it  is
 the  forefatherg  of  some  that  had  gone
 there.  They  developed  Assam.  They
 cleared  the  forest,  they  started  culti-
 vation,  they  developed  plantation,  and
 today  all  of  them  are  sought  to  be
 pushed  out.  That  should  not  be  allow-
 ed.  As  the  meeting  of  the  leaders  of
 all  political  parties  both  from  Assam
 and  national  leve]  the  consensus  was
 to  have  1971  ag  cut  out  date.  This  is
 a  national  consensus,  It  has  to  be  3d€-
 hered  to.  Any  going  back  will  be
 brutal  and  disastrous.

 Here  I  would  refer  to  a  photostat
 copy  of  a  statement  made  by  local  ad-
 ministrative  officers.  It  is  in  Assamese
 language  from  which  it  is  clear  that
 when  the  minorities  wanted  to
 demonstrate  peacefully  on  26th  of
 May  they  were  denied  this  rght  and
 were  subjecteq  to  firing,  killing  hun-
 freds  of  people.  In  this  statement  the
 Extra  Assistant  Commissioner,
 Mr,  Kamala  Charan  Gosain  has  said:

 “There  is  no  office  of  anv  kind  on
 the  soil  of  Assam  where  the  mino-
 rities  can  make  ag  representation.  To-
 day,  on  26th  May  1980  I  say  that
 AAMS.U,  will  not  be  allowed  to
 enter  Government  office  in  Assam.
 Minorities  will!  not  be  entitled  to
 launch  any  kind  of  movement,  even
 constitutional,  in  future.”

 Thig  is  the  translation  of  the  state-
 Ment  in  Assamese  language  into  Eng-
 lish  whose  photostat  copy  I  have
 lyre,  with  me.  All  this  establishes
 that  the  movement  is  not  nonviclent,
 it  is  completely  violent,

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  I  want  to  know  what
 Yhat  paper  is?
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 SHRI  EBRAHIM  SULAIMAN  SAIT:
 This  is  a  photostat  copy  of  an  offi-
 cer’s  statement  in  Assamese  language,
 not  a  newspaper.

 Yesterday  M.  Biju  Patnaik  was  ask-

 ing  why  the  military  wag  sent.  ‘What
 a  wonderful  grasp  of  the  situation!
 The  country  is  facing  the  danger  of
 disintegration,  there  is  collapse  of
 law  and  order  situation  and  foreign
 involvement  is  alleged,  the  minorities
 are  suffering  atrocities  of  worst  type
 and  the  local  police  has  gone  comple.
 tely  partisan,  and  he  asks  why  the
 military  is  sent.  Must  people  die?
 What  does  he  want?

 I  regret  to  say  that  on  the  26th
 and  27th  the  military  was  there.  but
 were  they  empowered  to  act?  No.  They
 were  under  the  civil  authority.  They
 had  no  power  They  were  not  culled
 out.  It  was  the  Assam  police  that  was
 killing  the  peaceful  demonstration  of
 AAMSU  and  burning  their  houses.

 The  Home  Minister  is  very  eloquent
 saying  that  he  will  protect  the  mino-
 rities,  and  the  leaders  of  the  opposi-
 tion  also  say  that  it  is  not  the  mono-
 poly  of  the  Government,  they  also  de-
 sire  protection  of  the  minorities,  but
 what  action  have  you  taken  to  protect
 them,  that  is  what  I  want  to  know.
 The  military  was  there  on  26th  May
 but  not  in  action,  it  was  not  called
 out.  The  religious  and  __  linguistic
 minorities  were  shot  at.  and  then  you
 here  you  will  protect  the  minorities.
 We  have  seen  how  you  are  protecting
 them.  It  is  your  action  that  counts,
 not  your  words,

 J  will  give  you  an  example  of  the
 atrocities  committed.  One  Mizan-ur-
 Rahman  was  shot  at.  He  was  taken  to
 the  hospital  and  a  bullet  was  removed
 from  his  leg;  he  was  _  recovering.
 Next  day  the  AASU  and  the  Ganga
 Sangram  Parshad  followers  dragged
 him  out  and  extracted  his  eyes.  His
 boneg  were  broken  to  pieces,  and  he
 died.  You  say  there  is  no  violence,  it
 is  a  peaceful  agitation.  1s  this  the
 non-violent  agitation?
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 I  understand  there  should  not  be
 fresh  elections,  but  when  there  is  such,
 a  dangerous  situation  existing,  the
 minorities  should  be  protected.  We
 must,  settle  the  issue  through  negotia-
 tion,  I  agree.  But  the  agitators  are
 adamant.  They  are  intransigent  A
 nationa\  consensus  on  1971  as  the  cut-
 off  date  was  arrived  at  by  all  the  party
 leaders,  Assam  leaders,  and  national

 leaders,  and  so  many  appeals  have
 been  made  to  the  agitators.  Was  there
 response  from  the  _  agitators?  No
 But,  on  the  other  hand  they  declare
 that  agitation  will  be  intensified.

 Government  is  also  following  a
 weak-kneed  policy.  Suddenly  the
 Governor,  who  is  also  a  partisan  man,
 declares  we  can  start  with  1967.  Now,
 Government  says  we  can  start  with
 1971.  But  do  you  want  to  go  back-
 wards  or  for  wards  from  1971?  That
 is  the  question.  Such  weakness  should
 be  avoided.  The  Government  must
 act  firmly.  You  must  not  compromise
 on  principles  and  objectives  should
 not  be  scrified.  The  agitators  must  be
 made  to  see  reason.  At  the  same
 minorities  there,  the  ethnic  and  _  lin-
 guistic  minorities.  The  question  of
 withdrawing  mulitary  cannot  be  con-
 sidered  at  all.  Then  you  must  be  pre-
 pared  for  negotiations,  and  on  the
 condition  that  the  agitators  will
 not  be  adamant  and_  will  with-
 draw  the  agitation.  For  nogotia-
 tion,  there  should  be  a  calm
 atmosphere.  The  whole  _  situation
 has  to  be  defused.  Then  alone,
 Can  we  sit  together  and  negotiate.  lt
 has  been  said  that  three  lakhs  have
 already  been  deported  by  1969.  How
 many  more  are  there,  we  do  not  know.
 We  must  evolve  an  acceptable  ma-
 chinery  ang  have  a  judicial  process  to
 find  out  who  is  a  foreign  national  and
 who  is  not?  How  are  we  to  deal  with
 them  has  to  be  considered?  Are  you
 going  to  send  them  to  foreign  coun-
 tries?  Is  it  possible?  The  Home  Mi-
 nister  said  that  we  shall  distribute
 them  to  other  provinces.  Which  pro-
 vince  will  accept  them?
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 MR.  CHAIRMAN:  Your  time  is
 over.  I  am  calling  Mr.  Jethmalani.
 He  will  speak:  only  for  five  minutes.

 SHRI  RAM  JETHMALANI  (Bom-
 bay  North-west):  That  means,  the
 whole  party  against  which  insinua-
 tions  are  being  made  will  get  only  five
 minutes.  I  am  the  only  speaker  for
 my  party.  It  is‘very  unfair.  If  that
 be  the  case,  I  do  not  want  to  avail  uf
 the  opportunity  and  you  can  keep  it
 for  yourself.  You  can  have  the  whol
 party  speak  just  for  five  minutes.  In
 the  Speaker’;  room,  the  other  day,  we
 decided  that  the  ruling  party  would
 sacrifice  and  that  they  will  not  take
 so  much  time  because  it  is  ultimately
 the  Oppositions’  point  of  view  which
 is  to  be  heard.  If  they  are  willing  to
 make  sacrifice,  for  the  cause  of  demo.
 cracy  ang  freedom  of  speech,  five  mi-
 nutes  being  allotted  for  a  party  is  ridi-
 culous

 ।  would  rather  not  speak  for  just
 five  minutes.  You  please  give  it  t.
 somebody  else.

 MR.  CHAIRMAN:  Please  conclude
 your  speech,  Mr,  Sait.

 SHR]  EBRAHIM  SULAIMAN  SAIT
 The  Goverment  should-not  budge  on
 principles,  the  situation  hag  got  to  be
 controlled  and  a  negotiateg  settlement
 should  be  reached.  All  actions  should
 be  taken  to  protect  the  minorities  of
 this  country.

 MR.  CHAIRMAN:  Mr,  Jethmalani.
 a  lawyer  like  you  will  be  able  to  sum
 up  your  points  in  five  minutes.

 SHRI  RAM  JETHMALANI:  We
 are  prepared  to  sit  till  8  O’clock,  You
 must  give  us  more  time.  When  you
 say  it  is  a  national  issue  and  when
 allegations  are  being  made  against  my
 party,  I  must  be  heard.

 MR.  CHAIRMAN:  You  can  take  -
 little  more  time.

 SHRI  RAM  JETHMALANI:  There
 was  an  implicit  agreement  in  the
 room  of  the  Hon.  Speaker.....
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 MR.  CHAIRMAN:  That  is  ciready
 done.  When  five  minuteg  are  allot-

 ted,  people  have  taken  ten  minutes.

 Yes,  Mr.  Jethmalani,  you  can  start

 your  speech.

 SHRI  RAM  JETHMALANI:  Mr.
 Chairrean,  Sir,  though  it  is  obvious
 that  ।  am  not  a  great  admirer  of
 the  Treasury  benches,  yet,  I  cannot
 fail  recording  my  appreciation  of
 the  speech,  a  very  short  and  admir-
 able  speech  which  the  House  that
 able  speech  which  the  hon,  Home
 Minister  made  yesterday,  I  am  glad
 that  he  told  this  House  that  this
 is  a  national  question  on  which  he
 is  seeking  the  assistance  and  advice
 of  the  Opposition.  I  am  glad  he
 promised  that  he  is  going  to  be  re-
 ceptive  to  our  criticisms  however
 pungent  and  I  am  glad  that  he  said
 ‘that  he  wili  carefully  ponder  over
 the  advice,  however  unpalatable
 given  by  the  Opposition,  It  is  in
 this  spirit  that  I  rise  to  make  my
 observations,  But  while  recording
 this  word  of  appreciation  for  11110,
 Jet  me  also  find  fault  with  him.  My
 party  thas,  as  far  back  as  at  least  a
 month  ago,  publicly  anncunced  its
 soiution  of  the  Assam  impasse.  I‘  is
 a  matter  of  deep  regret  to  me  that
 60  many  leaders  and  so  many  mem-
 bers  of  this  House  have  spoken  and
 I  have  just  heard  a  very  impassioned
 speech  by  the  great  and  sole  re-
 presentative  of  the  minorities  of
 this  country  and  yet  nobody  has
 thought  it  fit  to  advert  to  the  sensi-
 hle  solution  which  has  been  publicly
 preferred  by  my  party.  I  have  only
 heard  veiled,  insinuations  and  innu-
 endoes  being  made  not  only  against
 My  party,  but  against  my  distingui-
 shed  leader,  Mr,  Atal  Bihari  Vajpa-
 yee.  I  must  condemn  in  no  unmist-
 akabie  terms,  a  section  of  this  House,
 which  this  morning  when  the  causes
 of  Assam  were  talked  about,  asked
 Mr,  Vajpayee:  “Who  started  it?”,
 ask  him  “Look  at  the  gentleman
 who  is  sitting  behind  you.”  If  this
 's  the  kind  of  attitude  which  the
 Members  of  this  House  adopt  and
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 those  Members  of  the  House.  I  do  not
 wish  to  identify  them  they  will  iden-
 tify  themselves  and  the  Home  Minis.
 ter  will  identify  them,—  then  I  must
 speak  up  my  mind.

 But  first  let  me  speak  about  the
 solution  which  my  party  has  offered.
 My  party  believes  that  there  is  oniy
 one  solution  of  this  problem,  The
 Assam  problem  can  only  be  solved
 by  a  combination  and  aq  judicious
 combination  of  the  obligations  which
 arise  from  the  Constitution  of  India,
 from  the  Citizenship  law  of  this
 country,  from  the  Foreigners’  Act  en
 One  side,  and  the  obligations,  on  the
 other  side,  which  arise  out  of  the
 traditions  of  hospitality  of  this  coun-
 try,  the  traditions  which  arise  out
 of  the  religious  tolerance  which  this
 country  has  practised  through  the
 ages  and,  above  all,  the  obligations
 which  you  Mr.  Chairman  will  parti-
 cularly  apreciate,  the  obligations
 which  arise  out  of  civilised  interna-
 lional  iaw  in  the  matter  of  granting
 political  asylum  to  those  who  escape
 from  tyranny  and  persecution  in  the
 country  of  their  birth,

 This  is  not  a  problem  between  As-
 samese  and  the  rest  of  India.  Those
 who  want  to  give  that  colour  to  this
 problem  are  indulging  in  a  game
 which  is  mischievous.  which  is  un-
 patriotic,  which  is  anti-national  and
 I  condemn  it  in  ng  unmistakable
 terms,  This  is  not  a  probiem  bet-
 ween  Hindus  and  Muslims.  Those
 who  wish  to  give  that  colour  to  this
 problem  are  playing  a  dangerous
 game,  a  game  which  shall  recoil
 upon  those  who  have  embarked
 upon  this  game.  This  is  not  a  problem
 of  majority  vs.  minority.....

 AN  HON.  MEMBER:  You  give  a
 solution,

 SHRI  RAM  JETHMALANI:  You
 have  had  this  problem  for  the  ast
 30  years  on  your  hand,  And,  you  ex-
 pect  me  to  explain  the  solution  to
 you  in  8  minute,  I  thought  the  solu-
 tions  were  publicly  offered  to  you  by
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 my  party.  We  believe  that  whoever
 ig  a  gnuine  national  of  this  country,
 whether  he  is  a  mony-lender  from
 Gujarat  or  he  is  a  Muslim  from  Bom-
 bey  or  he  is  a  Bengali  or  he  is  a
 Bihari,  from  what  ever  part  of  the
 country  he  comes  from,  if  he  is  an
 Indian  nationa>,  my  party  will  res-
 pect  the  right  of  the  Indian  nation-
 al  guaranteed  to  him  under  article
 19  of  the  Constitution,  that  he  has
 the  right  of  free  movement  and  the

 right  to  settle  dewn  in  any  part  of
 the  country,

 Today,  it  is  said  that  these  young-
 men  of  AASU,  these  men,  women
 and  children  and  old  men  of  the
 Gana  Sangram  Parishad  who  are
 fighting  this  battle  of  survival  in
 their  own  State  want  the  entire  non-
 Assamese  population  to  get  out,  I
 speak  with  authority  which  arises
 out  of  having  spoken  to  the  repre-
 sentatives  of  these  people,  not  only
 to  them  but  also  to  their  lawyers—
 One  of  their  lawyers  wag  the  distin-
 guished  Advocate-General  of  Assam
 —and  also  to  their  leaders  and  I
 can  state  in  no  unmistakable  terms
 and  I  brook  nro  contradiction  on
 this  that  all  these  youngmen  and
 all  these  people  who  are  invoived
 in  the  Assam  movement  do  not  want
 any  genuine  Indian  national  to  be
 thrown  out  of  Assam,  whether  that
 geuine  Indian  national  is  a  Muslim
 or  Christian  or  a  Sikh  or  a  Parsi.

 The  next  question  is:  Who  is  a
 geninue  Indian  national  whose  rights
 shall  be  protected?  The  courts  of
 this  country  daily  resolve  these  pro-
 blems.  My  hon,  friend,  Mr,  Frank
 Anthony,  yesterday  told  you  and
 everybody  clapped  when  he  said  that
 he  has  been  conducting  nationality
 cases  and  only  the  other  day  he  won
 a  case  on  behalf  of  a  Muslim.  The
 courts  and  the  judicial  tribunals  are
 in  a  position  to  perform  this  delicate
 task.  But  I  regret  to  say  that  this
 Government  in  which  my  disting-
 uished  friend  for  whom]  have  got
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 great  respect  happens  to  be  the  Law
 Minister  went  to  the  Supreme  Court
 and  asked  for  the  transfer  of  cases
 from  the  Gauhati  High  Court.  He
 said  outwordly,  “We  cast  no  reflection
 on  the  Gauhati  High  Court.”  But  what
 he  intended—let  nobody  have  any
 doubt  about  his  intention—and
 thought  was  that  even  the  judges
 would  favour  detenus  in  Gauhati.

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  P,  SHIV  SHANKAR):  The
 Supreme  Court  agreed  to  the  trans-
 fer  of  cases.

 SHRI  RAM  JETHMALANTI:  But
 the  thing  remains,  whether  the  Delhi
 High  Court  performs  the  task  or  the
 Gauhati  High  Court  performs  the
 task,  there  is  a  clear  admission  that
 the  judges  of  this  country,  when
 equipped  with  proper  legal  assis-
 tance,  can  solve  the  problem  of  find-
 ing  out  who  is  an  Indian  national
 and  who  is  not.

 Yesterday,  Mr,  Frank  Anthony
 said  that  anybody  born  in  this
 country  after  the  26th  January,  1950
 is  an  Indian  national,  I  agree  with
 him,  But  neither  my  party  nor
 those  youngmen  and  old  men’  who
 are  participating  in  the  movement  in
 Assam  want  anybody  who  is  born
 on  the  soii  of  India  after  the  26th
 January,  1950  to  be  turned  out,  What
 they  want  is  that  those  people  alone.
 shall  go  who  have  got  into  this
 country  with  the  objective  of  chang-
 ing  the  demographic  character  of
 Assam  and  those  who  have  got  into
 this  country  with  a  view  to  share
 the  meagre  resources  of  Assam  ,and
 have  entered  contrary  to  our  laws
 must  be  turned  out.

 Sir,  an  insinuation  was  made  that
 the  RSS  is  behind  this.  (Interrup-
 tions).

 Another  insinuation  which  was
 made  yesterday  was  that  it  is

 thew CIA  which  is  involved  in  this,
 want  to  deal  with  this,
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 When  the  Government,  which  has
 greater  sources  of  information  and
 which  has  greater  sources  of  know-
 ledge  and  investigation,  was  asked
 this  question:  “Are  any  foreigners
 involvedਂ  they  gave  an  answer  which
 again  redounds  to  their  credit  and
 redeunds  to  the  credit  of  the  galiant
 Sikh—I  know  he  will  never  _  sell,
 ‘this  country’—and  he  made  a  res-
 ponsible  statement  that  there  is  no
 evidence  that  any  foreigners  were
 involved.  Yesterday  my  over-heat-
 ed  colleague  Shri  Samar  Mukherjee
 brought  a  document,  as  if  this  docu-
 ment  lends  greater  credence  to  his
 ora;  statement,  It  is  a  document
 published  by  the  Marxist  Party  in
 Bengal  from  this  document,  he  read
 the  photostat  of  another  and  he  read
 not  only  the  contents  but  the  cap-
 tion  at  the  foot  of  it.  According  to
 him  this  document  is  a  CIA  document
 pubtished  by  the  CIA,  circulated  by
 the  CIA,  Why?  My  friend  very
 frankly  argued  on  the  face  of  it;
 it  says  ‘Publicity  Depar.ment,  USA
 East  8980’  and  therefore  this  must
 be  a  document  of  USA.  That  is  the
 speech  he  made  yesterday,  If  a
 schoolboy  had  read  this  document,
 he  would  have  seen  that  the  con-
 tents  of  the  document  say  that  U.S.A.
 means  the  United  States  of  Assam,
 That  is  the  over-heated  imagination
 of  my  triend  Samar  Mukherjee.  This
 is  the  kind  of  untruth,  this  is  the
 kind  of  lies  this  House  is  treated  to.
 USA  means  United  States  of  Ame-
 rica;  nobody  cares  to  read  the  body
 of  the  document.

 Let  us  taik  for  two  minutes  about
 the  RSS  and  its  role.  I  want  to  ap-
 peal  te  the  Home  Minister,  ‘if  you
 want  to  solve  this  problem,  please
 get  rid  of  the  bogeys,  get  rid  of  the
 imaginary  goblins  you  have  conjur-
 ed  up,  These  will  not  help  you
 to  solve  the  probiem;  they  will  com-
 pletely  alienate  you  from  reality’.

 In  1950,  when  the  august  Parlia-
 ment  of  the  country  passed  a  Bill  for
 the  expulsion  of  aliens  from  Assam,
 the  RSS  did  not  dominate  the  Par-
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 liament.  It  was  the  distinguished
 father  of  the  present  Prime  Minister
 भ  dominated  this  House;  it  ‘was
 under  his  tutelage  that  the  Parlia-
 ment  passed  this  law,  It  is  unfortu-
 mate  that,  for  some  political  -:easons,
 for  seven  years  the  Act  was  not
 only  not  enforced,  but  ultimately  it
 Was  repealed.

 1  1062  the  Government—once
 again  a  Government  presided  over
 by  the  great  Pt,  Jawaharlai  Nehru
 —went  into  the  whole  problem  of
 displacement  of  populations  across
 the  East  Pakistan  border  and  came
 to  the  astounding  conclusion  that
 the  figures  on  both  sides  neatly  tal-
 lied.  On  the  East  Bengal  side  or
 in  the  East  Pakistan  districts  there  was
 a  diminution  of  population  and
 there  was  a  corresponding  increase
 in  the  border  districts  of  Assam.  The
 same  increase,  exactly,  had  been  re-
 gistered,  providing  conclusive  evi-
 dence  of  the  sources  of  infiltration,

 The  other  day  when  the  Home  Mi-
 nister  made  a  speech  publicly—he
 made  it  first  in  Punjab  and  then
 repeated  it  in  Rajasthan—he  said
 ‘I  have  solved  the  problem  of  As-
 Sam  now.  How  has  he  solved  the
 problem?  ।  have  aiready  detected
 three  lakh  ten  thousand  injfiltrators.’
 He  first  said  that  he~had  detected
 them  but  ‘I  am  unable  to  send  them
 out  because  the  countries  to  which
 they  belong  are  refusing  40  take
 them’.  Then,  17  days  thereafter,  he
 made  a  further  speech  wherein  he  not
 only  said  that  three  lakhs  have  been
 detected  but  said  ‘I  have  sent  them,
 and  the  agitation  is  being  carried
 on  for  the  sake  of  agitation’,

 I  want  to  ask  this  question  which
 I  wish  to  address  to  my  friend  Mr.
 Frank  Anthony  who  yesterday  talked
 glibly  of  treason  and  deciaration  of
 war,  According  to  me,  those  per-
 song  are  guilty  of  treason  who  allow-
 ed  three  lakhs  and  more  to  come
 into  this  country,  Your  Mr.  Sarin  has
 gone  to  Assam  gnd  he  promised  the
 people  of  this  country  ‘I  have  sealed
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 the  borders.’  Those  are  criminals  who
 failed  io  seal  the  borders  fer  the
 last  thirty  years.  And  who  are
 those  criminals—except  those  who
 wielded  political  power  in  the  coun-
 try?

 Today,  you  have  said,  ‘that  you
 have  put  six  mechanised  boats  in  the
 Brahmaputra  te  seal  off  the  river
 routes  of  entry  into  Assam,  The
 criminais  and  those  who  are  guilty
 of  treason  are  those  who  did  not  put
 these  mechanized  boats  earlier,
 These  mechanized  boats  ought  '0
 have  been  put  there  since  1950,  And
 they  are  the  persons  who  have  sold
 the  country’s  interests  for  the  iast
 30  years,  and  they  have  sold  the  in-
 terests  of  the  country  for  two  mo.
 tives.  The  motives  have  been  their
 fake  secularism  and  the  dividends
 this  fake  secularism  has  vrovided—go
 On  capturing  the  minority  votes,  go
 on  selling  India’s  interests,  go  on
 allowing  the  foreigners  to  come  in;  shut
 your  eyes  to  this  widespread  breach
 of  Indian  Constitution,  to  the  wide-
 spread  breach  of  the  criminal  Jaws
 of  the  country;  shut  your  eyes,  take
 People  into  Assam  =  and  convert
 Assam,  which  was  a  Hindu  majority
 province,  into  a  Musiim  majority
 province.  (Interruptions).

 MR.  CHAIRMAN:  Mr,  Jethmalani,
 now  you  should  have  no  objection
 if  I  request  you  to  conclude.

 SHRI  RAM  JETHMALANI:  Mr.
 Shakdhar,  the  Chief  Election  Com-
 missioner,  in  1978,  made  a  statement
 in  which  he  said:

 “Another  disturbing  factor  in
 this  regard  is  the  demand  made  by
 the  political  parties  for  the  inclu-
 sion  in  the  eiectoral  rolls  of  the
 names  of  such  migrants  who  are
 not  Indian  citizens,  without  even
 questioning  and  properly  determin-
 ing  their  citizenship  status,  This
 js  a  serious  state  of  affairs,  The
 fravity  of  the  situation  therefore
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 callg  for  drastic  and  effective
 measures,”

 The  RSS  was  not  looking  for
 votes.  The  RSS  was  not  trying  to
 get  the  electoral  rolls  in  Assam
 prepared  to  suit  their  purposes.  It
 Is  these  gentlemen  who  wanted  the
 electoral  rolls  to  be  preparer  for
 their  own  purposes—to  get  pelitical
 dividends;  sell  the  country  to  foreig-
 ers  and  then  say,  ‘We  are  trying  to
 protect  the  minorities’,  One  sub-
 division  in  Goalpara  district,  which
 is  the  constituency  of  the  Begum  of
 our  last  Rashtrapatiji—the  #jgures
 indicate»—has  been  converted  into  a
 Muslim-majority  /  ajea,  You  know
 what  its  demographic  character  was
 Once  upon  a  time,  and  what  is  its
 demographic  character  now,  If  the
 Muslim  minorities  ‘want  protection,
 the  Muslim  minorities  wili  be  protec-
 ted,  We  shall  keep  them  on  our
 eyes;  we  shall  keep  them  on  our
 laps.  But  we  shali  not  allow  Mus-
 lim  infiltrators  to  come  from  Bangla-
 desh  and  overturn  the  demographic
 character  of  this  State  and  share  the
 meagre  resources  of  the  poor  people
 of  Assam  and  subvert  their  culture
 and  civilization.  It  is  not  a  ques-
 tion  of  minorities,  Indian  minorities
 will  be  protected,  Genuine  Indian
 Musiims  will  be  protected,  but  not
 those  who  have  come  here  as  spies
 for  the  nefarious  purpose  of  giving
 politica]  support  to  the  party  in
 power,

 SHRI  CHITTA  BASU  _  (Barasat):
 Mr,  Chairman,  Sir,  Assam  is  in  a
 deep  crisis  today,  Assam  is  the
 tragedy  of  India.  __  The  nine-month
 old  agitation  led  by  AASU  and
 Gana  Sangram  Parishad  has  _  posed
 a  grave  threat  to  the  basic  concept
 of  Indian  unity  in  diversity,  What-
 ever  might  have  been  said  by  my
 learned  friend,  Mr,  Ram  Jethmalani.
 and  Mr,  Ravindra  Varma,  the  facts
 are  clear  and  obvious  whatever
 might  have  been  at  the  beginning  of
 the  movement,  the  movement  has
 now  clearly  become  the  |  ynovement
 of  Assamese  Hindus,  basicaliy  upper
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 class  and  upper  middle  class,  It

 nas  also  to  be  realised  at  this  parti-
 cular  period  of  time  that  it  has  ac-
 quired  fearful  overtones.  It  is
 also  admitted  as  it  says  that  this
 particular  movement  led  by  the
 AASU  and  Gana  Sangram  Parishad
 hag  acquired  an  unquestionably
 parochial  character  and  communal
 colour  and  it  hag  acquired  seces-
 sionist  overtones  also.  Therefore,
 that  being  the  actual  nature  of  the
 movement,  I  think  it  is  in  the  inte-
 rests  of  the  unity  and  the  integrity
 of  the  country  that  a  solution  is
 found.  Sir,  it  is  quite  clear  and  ।
 think  the  entire  House  wili  share
 with  me  that  there  are  certain  basic
 reosons  for  that,  The  basic  reascns
 are  that  the  people  of  Assam  right
 for  the  last  3  years  have  felt  them-
 selves  a  subject  of  studied  neglect,
 There  has  been  no  development  and
 the  benefits  of  economic  development
 have  proceeded  on  a_  snail’s_  pace,
 This  has  created  discontent,  this  has
 created  disaffection  and  this  has

 reality  created  certain  genuine  picb-
 lems  for  the  people  of  Assam.  But
 what  was  the  way  out?  It  was  neces-

 sary  that  democratic  movement
 should  be  developed  in  which  the
 leftist  and  democratic  parties  would
 have  a  dominant  role  by  which  the

 policy  of  neglect  by  the  centre  to-~-
 wards  the  people  of  Assam  could  have
 been  remedied  and  corrected.  I  have
 got  a  list  of  grievances  from  the
 people  of  Assam  regarding  their  neg-
 lect  under  development  and  since  you
 have  said  that  the  time  at  my  dispo-
 sal  ig  short,  I  will  only  try  to  cata-
 logue  some  of  them.  But  at  the
 Same  time,  it  has  to  be  known  that
 the  fiftist  movement  and  the  democratic
 movement  in  Assam  is  comparatively
 weak  and  taking  advantage  of  the
 weakness  of  the  leftist  and  the  demo-
 cratic  movement,  some  vested  inte-
 Tests  have  all  along  encouraged  a
 Parochial  type  of  movement  and
 foreign  missionaries  and  foreign
 agencies  particularly  took  advantage
 Of  that  situation.  It  is  known  to  all
 that  these  foreign  agencies  and
 foreign  missionaries  have  been  nurs-
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 ing  secessionist  movement  from  the
 year  1950  and  there  is  eloquent  evi-
 dence  of  this  es  the  government  it-
 self  known  it.  I  have  certain  other
 evidence  also  to  prove  that  foreign
 agencies  and  foreign  missionaries
 are  involved  in  this  movement,

 The  Home  Minister  has  gone  on
 record  to  say  in  the  Rajya  Sabha
 that  there  is  the  US  inteligence
 agency  henind  this  movement  and
 he  said:

 “In  modern  world,  conquests
 were  not  made  by  the  use  of  arms,
 but  by  flow  of  money  and  litera-
 ture,  a  show  of  love  and  affection
 and  by  creating  agents,”

 The  Prime  Minister  was  also  on
 record  to  say  that  she  thought  that
 there  was  some  foreign  intervention
 in  the  north  east  but  I  surprisingly
 find  that  she  said  that  there  is  not
 sufficient  evidence  to  say  that  there
 is  the  involement  of  foreign  agencies
 and  foreign  missionaries  in  _  this
 whole  movement,

 Here  when  the  integrity  of  the
 country.  when  the  unity  of  the  coun-
 try  is  involved,  when  the  foreign
 destabiliserg  are  there,  why  not  the
 ‘overnment  take  effective  steps  to

 see  that  these  forces  which  want  to
 destabilise  the  unity  and  _  integrity
 of  the  country  are  properly  dealt
 with?  Then  the  government  say  that
 theré  is  no  evidence  of  involvement
 of  forign  agncies  or  foreign  powers.
 I  have  got  a  lot  of  informatin  to
 share  with  the  House  regarding  the
 involvement  of  foreign  agencies  in
 this  movement  that  since  there  is  no
 time,  I  will  fefrain  from  doing  so.
 But,  at  the  same  time,  let  us  come
 to  the  crux  of  the  probiem.  The
 problem  is  the  minorities  are  to  be
 protected  and  in  order  to  protect  the
 minorities  and  in  order  to  see  that
 the  unity  and  integrity  cf  the  country
 is  preserved  certain  basic  things  are
 to  be  formulated,



 539  Continuance  of

 (Shri  Chitta  Basu]
 it  is  a  matter  of  satisfaction  that  in
 the  last  meeting  of  the  political
 parties,  a  certain  basic  approach  was
 formulated  and  certain  points  of  view
 had  been  exchanged  and  a  consensus
 arrived  at,

 It  has  been  generally  accepted  that
 the  whole  problem  should  be  under-
 stood  and  solved  on  the  basis  of  the
 following  four  principles:

 1.  Unity  and  integrity  should  be
 safeguared  at  all  costs;

 2.  Protection  of  minoritjes  should
 be  the  special  responsibility
 of  the  Central  Government;

 3.  Identification  of  the  foreigners
 should  be  done  through  a
 machinery  enjoying  the  con-
 fidence  of  all  concerned

 4.  Identification  should  be  made
 on  the  basis  of  guidlines
 agreed  upon  by  811.

 Therefore,  it  has  also  to  be  realised
 that  the  problem  has  to  be  solved  not
 by  confrontation  but  it  has  to  be
 solved  through  conciliation  for  this

 purpose,  these  four  principles  have  to
 be  thoroughly  adhered  to.  If  these
 four  principles  are  to  be  adhered  to,
 there  should  be  an  approach  or  an
 attempt  to  start  negotiations.  An
 overwhelming  majority  of  the  parties
 are  in  favour  of  having  the  problems
 solved  through  negotiations,  The
 only  thing  that  remains  is  that  the
 leaders  of  the  agitation  haye  not  yet
 considered  it  wise  to  come  to  the  nego-
 tiating  table.  What  is  needed  is  to
 create  a  national  consensus,  to  create
 public  opinion  all  over  the  country  and
 to  see  that  the  recalgitrant  leadership
 of  the  agitation  can  see  the  path  of
 reason  and  come  to  the  negotiating
 table.  It  is  understood  that  although
 at  the  earlier  stage,  there  was  sup-
 port  of  the  people,  now,  there  has
 been  also  a  feeling  that  this  move-
 ment  158.  self-defeating.  Therefore,
 if  a  proper  attempt  is  made,  a  situa-
 tion  can  be  so  created  that  the  pro-
 blem  can  be  solved  in  a  satisfactory
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 way  and  peacefully.  At  the  same
 time,  Government  should  not  take
 this  sort  of  repressive  measure.
 Taking  repressive  measure  is  one
 thing  and  protection  of  minarity  is
 another  thing.  Protection  of  mino-
 ritjes  should  be  the  special  con-
 sideration  of  the  Central  Govern-
 ment,  As  a  matter  of  fact,  the
 linguistic  and  religious  minorities  in
 Assam  to-day  are  feeling  insecure.
 They  live  in  terror.  Therefore  some-
 thing  should  be  done  to  remove  this
 feeling.

 Unless  strict.  administrative  mea-
 sures  are  taken  to  deal  with  the
 movement  in  Assam,  the  minorities
 there,  both  religious  as  well  as
 ethnic,  cannot  feel  secure,  There-
 fore.  a  fresh  approach  should  be
 made  to  see  that  the  problem  is
 solved  by  starting  negotiation  in
 a  satisfactory  manner.

 MR.  CHAIRMAN:  The  time  which
 was  utilised  for  this  discussion  will
 be  the  extended  time  of  the  House
 We  will  take  up  the  remaining
 items  on  the  agenda  and  complete
 those  items

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  BHIS-
 MA  NARAIN’-  SINGH):  Vote  on
 Account  on  Assam  has  to  be  com-
 pleted

 SHRI  CHANDRAJEET  YADAV:
 That  is  not  agreed  to.

 I  think  the  time  has  been  exten-
 ded  for  this  debate  only.

 MR.  CHAIRMAN:  One  _  hour  was
 allotted.

 SHRI  CHANDRAJEET  YADAV:  One
 hour  was  allotted  for  this  budget!

 MR.  CHAIRMAN:  That  was  only
 for  this  discussion.  We  have  given
 one  houy  and  fortfive  minutes.

 SHRI  CHANDRAJEET  YADAV:  it
 does  not  mean  that  the  House  can  ०
 on  by  extending  the  time.  The  rest  of
 the  items  can  be  takenup  tomorrow.

 MR.  CHAIRMAN:  Now  the  hon.
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 my  sort  (थी  कल  fag)  :  माननीय  सभा-
 -  जी,  शक्स  के  सामने  जो  मैंने  संकल्प  रखा

 था  कि  झा साम  में  राष्ट्रपति  कासन  की  भवि
 को  भी  छ:  महीने  के  लिए  बढ़ाया  जाए,  उस

 सिलसिले  में  हाऊस  के  मेम्बरान  को  एक  मौका

 मिला  कि  बे  भासाम  की  जो  गंभीर  समस्या  है,

 बात  भात  है,  जिस  पर  हर  ख़्याल  के,  हर  विचार  के
 नुमाइंदगान को  अपनी  राय  देने  का  मौका  मिले  ।

 17.5  hrs.

 [Mr.  SPEAKER  in  the  Chair]

 भारत  सरकार  ने  यह  शरू  में  ही  कहा  था
 कि  क़सम  की  समस्या  को  हल  करने  के  लिए

 पार्टी  ही  नही,  सरकार  ही  नहीं  बल्कि  इसको

 नेशनल  सवाल  समझ  कर  सबकी  राय  से,  मश्विरे
 से  हल  करना  चाहिये,  हल  तलाश  करना  चाहिये  ।

 इसीलिए  आपको  मालूम  है  कि  दो  तीन  बार  पाल-

 पार्टी  मीटिंग  भी  हुई  हैं  भर  नैगोशिएबिल  भी

 कई  बार  हो  चुकी  है  |  लेकिन  राज  ,वे  हद  से
 भागे  निकल  गए  हैं  ।  मैं  महसूस  करता  था  कि
 पार्लियामेंट  का  सेशन  धाने  वाला  है  और  पीलिया-
 मेंट  के  सामने  यह  सारा  मामला  रखा  जाए  भर

 उसकी  राय  के  बाद  ही  कौर  कदम  उठाया  जाए  ।

 मुझे  खुशी  है  इस  बात  की  कि  मालमोल्ट  पाल
 पार्टी  लीडर्स  ने  एक  तरह  से  सरकार  की  इस

 नीति  का  समर्थन  किय  है.  चूँकि  गवर्नमेंट  ने  शो

 are  फोर्स  तो  किया  लेकिन  यूज़  श्राफ  फोर्स  नहीं
 किया  मीर  मरब  तक  प्रसम  के  एजीटेटर्ज  के  साथ

 गवर्नमेंट  परेंटली  फाइट  करती  रही  है  भोर  उनके

 साथ  प्यार  भीर  मुहब्बत  से  काम  लेती.  रही
 है,  उनको  समझाने.  बुझाने  की.  कोशिश  करती
 रही  है  ।  वह  कोशिश  करती  रही  है  ।  कि

 दस्ते  पर  आ  जाएं  ।  भ  यह  बात

 से  नवादा  निकल  चकी  है  ।  मैं  यह

 कह  दूं  कि  स्टुडेटमके के  ऊपर  मुझे  कोई

 नही  है,  कोई  डाउट  नहीं  है  लेकिन  न  तो  उनके

 में  लिट्रेचर  -ेकक  करना  है  कौर  न  प्लानिंग  है
 uk  न  उनके  हाथ  में  कोई  फैसला  करना  है  ।

 वे  केवल  एजीटेटर  रह  गए  हैं  पिकेटिंग  के  लिए,

 जलूस  निकालने के  लिए,  स्लोगन  निकालने के
 लिए  ।  हम  इंतहाई  खोज  के  बाद  जानकारी  के
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 तो  नान  बायोबैंक हैं.  कौर न

 SHRI  CHANDRAJEET  YADAV:  Mr.
 Home  minister,  you  keep  on  making
 general  vague  observations  all  the  time.
 It  is  a  serious  matter.  Please,  be  spe-
 cific  and  name  those  foreign  forces.

 ot  खेल  सिंह  :  मेम्बर  साहिबान ने जो झापके ने  जो  झपके
 सामने  बिचार  रखे  हैं  उनको  सुनने  के  बाद  कौर
 देखने  के  बाद जो  आपका  गडड़रमक रह  गया  है  वह  मैं
 दूर  करुंगा ।  म  आरापकी  जानकारी  के  लिये  ही  कह
 रहा हूं  पौर  मै  तो  मापका  इतना  मरक्  करता  हू
 te  झाप  बैठे  बोलते  हैं  कौर  मैं  खड़ा  होकर  बोलत

 श्री  नी  यादव  :  में  आपका  भ्र ना दर  नहीं

 करता हु  ।  झगर  भाप  चाहते  हैं  तो  मै  खड़ा  होकर
 बोलता  हूँ ।

 थ्री.  जल  सिंह  :  मुझे  बीजू  पटनायक  जी  के  साथ

 बहुत  हमदर्दी  है।  मैं  सोचता  हूं  कि  वह  जो  बात

 कर  रहे  थे  वह  दिलो  दिमाग  से  कर  रहे  थे  या  किसी
 मजबूरी मे  कर  रहे  थे  ।  उन्होंने यह  कहां  कि  यह
 बताया  जाए  कि  वहा  पर  फोर्स  कयों  भेज  दी.  गई ?

 उन्होंने  कहां  कि  चालीस  लाख  के  करीब  वहाँ पर
 विदेशी  लोग  है  दूसरी  बार.  उन्होंने  कहां
 कि  प्रांच  मिलियन है।  यह  भी  उन्होंने कह  दिया
 कि  उनको  बे  माफ  बंगाल  में  बसाया  जाए  ।  इसका

 मतलब  है  कि  उनको  समुद्र  में  गिरा  दिया  जाय  ।

 उन्होंने  यह  भी  सिद्ध  किया  कि  जो  एजीटेटर  हैं

 बे  दुरुस्त  हैं।  उन्होंने  यह  भी  कहा  कि  1951  से

 नेशनल  रजिस्टर  को  लेकर  कयों  शुरू  नहीं  करते

 हो?  मुझे  इस  बात  की  हैरानी  हुई कि  सब  कुछ ।
 जानते  हुये  भी  कि  यह  समस्या  इस  तरह  से
 नहीं  सुलझ  सकती  उन्होंने  ऐसे  सुझाव  रखे

 जिनका  कोई  वजूद  नहीं  बन  सकता  ।  शौर

 फिर  उसके  बाद  यह  भीं  नहीं  कहां  कि  इस
 समस्या का  हल  कसे  निकाला जाये  ।  मैं  तो  यह

 कहना  चाहता  हूं  कि  यह  बहुत  बढ़ा-चढ़ाकर  कहा:
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 वद  ी  हा  उनके  पीछे  तार  हिलाने  वाले  हैं

 उनका  इरादा  क्या है  ?.  उनका  इरादा  है  कि  जो
 नान  झा सामी  है,  उनको  वहा से  फेक  दिया  जाय  ।

 इस  आन्दोलन  के  पीछे  इतना  बल  नहीं  है  जितना  बल  वे
 जो  वह  40
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 को  इस  शरह से  करलो,  में  निपटा  देता  हूं  ।
 ary  आपके  दायरे  मे  है  तो  श्राप  निण्टा  दीजिए  ।

 भारत  की  प्रधान  मवी  ने  यहा  तक  भी
 कह  दिया  कि  आओ,  आन्दोलन  बन्द  करो,  हम

 पैदा  हो,  जिससे.  नहाया  हागी.  दंगे  होंगे
 मरेग  हिन्दुस्तानी  करेगे  फिर  खुणी  होंगी  तो  हमारे
 देश के  दुश्मनों  को  ।

 इसके  लिए  में  हाउस के  मैम्बर  साहिबान  को
 दोबारा  धन्यवाद  भी  करता  हें,  चरि  मेरा  काम
 मेर ेसे  ज्यादा  हाउस के  मेम्बर  सायबान ने  कर
 दिया  है  और  में  उनकी  तरीका  को  दोबारा
 दोहराना  नहीं  चाहता  हूं  ।  एक  बात  जो  श्री

 इन्द्रजीत  गुप्ता  ने  कह.  उस  BTA  जबाब दे  दू  ।
 उन्होंने  कहा  कि  सरकार  ने  जब  तमाम  पार्टियों
 की  मीटिंग में  यह  फसल 1  किया  कि  71  से
 पीछे  नहीं  जायेगे,  तो  बह  के  गवर्नर  ने  67  को

 क्‍यों  कहा
 ”  बात  यह  है  कि  वहा  बातचीत  चल

 a  स्टूडेन्ट  उनको  मिलन  ग्राहक  तो

 स्टूडेट्स  के  मिलने  से  पहले  किसी  ने  जाकर  उनको
 यह  कहा  कि  यह  मामला  मिनट  सकना  है,  झगर
 बाप  ‘67  को  मान  ले  ।
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 67  माना  है  ।  हम  फ्लैक्स  अबिलिटी  ज़रूर  चाहते

 हैं  कि  यह  मामला  सुलझ  जाए  और  कोई  ऐसा  रास्ता

 ज़रूर  निकले,  ताकि  उनको  सी  तसल्ली  हो  जाए

 और  माइनॉरिटी  को  भी  तसल्ली  हो  जाए ।
 हमारी  यह  डयूटी  है--नगर  मंजूरी में  या  माइ-
 नारिटो  में  ये  मिसक्रिएन्ट्स  बदअमनी  वटा  करना

 चाहते  हैं,  समझाने-बुलाने  से  नहीं  मानते  हैं  तो
 उसको  मज़बूत  हाथों  से  सुलवाया  जाय  शौर  उसको

 ज्यादा  बढ़ने  न  दिया  जाय  ।

 भारत  सरकार  की  यह  भी  ग्यूटा  है  कि  हम
 वहा  ट्राइबल  एरिया  को,  बड़ा  को  भावा  को,

 वहां  के  बल्कि  को  बरकरार  रखने  की  गारन्टी

 देते  है।  कोई  भी  ताकत  उन  की  भाषा,  उनके

 कल्चर,  उनकी  रवायात  को  खत्म  करने  की

 कोशिश  करेगी  तो  नहीं  करने  देगे,  लेकिन  हम
 अपना  परम  धर्म  समझते  हैं  कि.  माइनारिटीज
 को  प्रोटेक्शन  दे  और  उनको  जिन्दा  रहने  का  हक
 दिया  जाय  ।  राज  जौ  हमारे  पास  एला मिंग  रिपोर्ट स
 आ  रही  है  उनस  जाहिर  होता  है  कि  माइनॉरिटी
 वाले  बहुत  भयभीत  हो  रहे  हैं  ।  उनके  भयभीत

 होने  का  कारण  प्रभी  सलमान  सट  साहब  ने
 बतलाना  है---मैं  उनको  दोहराना  नहीं  चाहता  हैँ  ।

 आज  चूंकि  भारत  की  अखंडता  के  लिये,

 वहा  पर  शान्ति  का  वायु-मिल  पदा  करने  के  लिये
 हमसे  इत्तिफ़ाक  रखते  है---इम लिये  मैं  कुछ  ज्यादा

 नहीं  कहना  चाहता हूं.  ।.  हालांकि...  कुछ

 दोस्तों  की  तब  सिरों  का  हवाला  जवाब  देने  के  लिये

 मैंने  अरपने  पास  रखा  था,  लेकिन  प्रव  मैं  उनकों

 दोहराने  में  श्राप  का  वक्‍त  नहीं  लगा  ।  मैं,  स्पीकर
 साहब,  श्राप  से  अराधना  करूंगा  कि  मैंने  जो  संकल्प
 रखा  है  कि  6  महीने  की  ग्रन्थि  बढ़ाई  जाय,

 उसको  तमाम  हाउस  इत्तिफाक  राय  से  पास  करे  ।

 MR.  SPEAKER:  The  question  is:

 “That  this  House  approves  the

 continuance  in  force  of  the  Proclama-
 tion,  dated  the  12th  December,  1979,

 ।

 Continuance  of  JYAISTHA  £0,  1302  (SAKA)  D,G.  on  Account  3  5
 (Assam),  ‘80-81.

 in  respect  of  Assam,  issued  under
 article  356  of  the  Constitution  by  the
 President  for  a  further  period  of  six
 months  with  effect  from  12th  June,
 1980.”

 The  motion  was  adopted,

 18.23  hrs.

 DEMANDS  F@R  GRANTS  ON  AC-
 COUNT  (ASSAM),  1980-81

 MR.  SPEAKER:  We  shall  now  take
 up  Demands  for  Grants  on  Account,
 1980-81  in  respect  of  Assam.  It  will

 take  only  a  few  minutes,  Let  us  pass
 it.

 SOME  HON  MEMBERS:  Tomor-
 row.

 PROF.  MADHU  DANDAVATE:
 (Rajapur):  The  impact  of  the  Hcme
 Minister’s  speech  will  be  spoiled  if
 we  take  up  the  next  item.

 THE  MINISTER  OF  FINANCE
 (SHRI  R.  VENKATARAMAN):  There
 is  nothing  in  it.  It  will  take  just  five
 minutes.  The  List  of  Demands  for
 Grants  on  Account  in  respect  of  the
 Budget  for  the  State  of  Assam  for  1980-
 81  is  before  the  House.  I  request  that  it
 may  be  accepted,

 MR  SPEAKER:  Motion  moved:

 “That  the  respective  sums  not  ex-
 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  Third  Column  of  the  Order
 Paper,  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Assam,  on  account,  for
 or  towards  defraying  the  charges
 during  the  year  ending  on  the  31st
 day  of  March,  1981  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  No,  1,  3  to  16,19  to  77,
 80  and  82.”


